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New Delhi, this the 20th day of November, 2000
Hon’ble Shri Justice aAshok Agarwal, Chairman
Hon’ble Shri $.A.T. Rizvi, Member (A)
Sub~Inspector Rajendsr Singh MNo.0-3259,
5/0 3h. Rameshwar Daval, agsd aboul 3
vears, pressntly posted in FRRO,  IGI
girport, RS0 C~11, PSS, Janak Purl, MNew
Celhi~58.
.. Rpplicant.
(By advocate: Sh. Sachin Chauhan, proxy for
Zh. Shanker Raju) ‘
WERSUS
1. Unio of  India, thirough its
:CPFQtaPy, Ministry of - Home
affairs, MNorth Blook, Mew Delhi.
K i .
- Z. Al .0y . Commissiconer of Police,
Nm.th East Cistt., Shahdara,
Dalhi.
& yv.Commissioner Police,
Wigilance, Police Head Quarters,
I.P.Estats, MSO Muilding, Maw
Delhi.
. « < PEspondents
{(By advocate: Sh. &jay Gupta)
QR O E R (ORALY
By Hon’ble Shri 8.A.T. Rizvi, Member (&):-
<4 The applicant and two others are undergoing trial
in a criminal case on the charge of bribery. Meanwhils,
the departmental snquiry against the applicant has been
Kept in  abeyvance until Ffurther orders vide res ;owuents'

~

wrder  dated 17.4.25 (annexure a-1). 7 31 mulianwou lv, the

applicent’s name has been brought on the secret list vide
Grdairs passad by the raspondents on 30,7 .94, The
representations filed by  the applicant against th

storesaid action have been rejected. The applicant is

aggrieved dﬂrurmLﬁﬂly
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contandsd  thalt th

The prayver madse iz that the departmental enguirsi
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held  In abevance should be initisted without waiting for
the oubcoms of

counsel for the raspc

according to

of action would be to awalt for

him, TLhe

the outcoms of ths oriminal cass.

3. The learned counsel  for the applicant

tiorn, brought to our notice the fact

support of
that the nains The applicant figures in column 2 of the
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charges-shest and not in column 1 of the sald charges sheet.

He has slso dirawn our atbtention to the statement Figuring
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“During  the course of investigation, it
alsn  transpirad that 5h. Rajinder
e come Lo the Police Post  on

PPV S
SR [MRLE]

w2, |

a5 1 as Loth the
LQH%Luulwf in ths Police Post but had not

any snauiry into the matter and had

selT  not made any demand  from  the
conplainant.  He away Trom the Police
FPost on &.9.94 LAEM o 7 PH.
Thus oo ey lderoe could be gathered
auainst 31 Raiinder 34
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Hiz ocontention is that since the investigation authority

has not  been

e o Tind any svidence against

him  and  Ffurther since his name also does not figure in

salumn 1Loof the ‘Hm‘UW sheet, thare is no justification in

the respondents is

Likely to injure hisz service and whaen his turn

for promotion is i shech,

il
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4. The ldarnsed counsel  Tor the irespondents
refaerred Lo column 5 of the chargse sheslt whersin it has

hiz  complaint

maentioned that "he

szad  Singh Malik and  Kumar Pal  Singh

of Rz, 500 Ffrom him and despite his

away a =zum of Rs.Z00/~ from his pocket

N

ted him Lo obavy repaining amount

T.2.97"  [empha

sonerated In the

Locduiring the courss  of

the trial, some evidenca might be forthecoming against him

and 1T that icant will have the

% For  us, it gaet involved into
e

he contro

and law on the subject. The

departmental  proo 1y be limited to the
spplicant  only  and will not includs the others Whey  are
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az above without any

(S.a.T. Rizvi)
Membeaer (&)
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